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REFERENCES
REPORTED STAMPAGE AT NAG,-
PUR ON 23KD NOVEMBER, 1994

SHRI PRAKASH YASHWANT AM-
BEDKXAR (Normnated): Madam, I am
raising a serious issue in this House
conzerning the Nagpur stampede.

It is a very serious issue. On the
23rcc November, 1994 the Gowari
community had taken out a morcha
demanding thay they should he
included in the iist of
Schedule Tribes Madam, the State
cf Maharashtra vras formed in  1960.
Prioys to 1969, the
arez which js referred to as
Vidattha was i1 Madhya Bharat.
Preiously, ic wag called the Central
That old Central Pro-

d its own list of the Schedul-
ed Casles and the Scheduled Tribes.
The 1930 Ceasus, which is an authen-
tic document and which is a public
dorument states that the Gowari com-
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munity is a tribal community
ag fay as the Vidarbha region
is concerned. The Gowarj com.

munjty has been agitating for this
right, The leaders of this commu-
nity had requested the police thai
they would like to see the concerned
Minizie—~ and put up their request be.
Fore him. But, it is sad that no
Minister from lhe Staie Government
shov'ed any courtesy of meeting them,
i will not go into the words which
the; have used. The police on its
own apprehended that nights were
very cold in Nagpur and that there
wouid be some problem. The police
without any reason started a lathi.
charso in which 113 people died. Ma-
dam the post-mortem report is with
ma. The post-mortem report states
that nearly half the pesons died either
due to injuries on their heads or
due to injuries on their private parts.

Madam, the Central Government
hee beaen recommending to the State
Goverament for the inclusion of the
Gowar] Community as a separate tribe
right from 1967. Even in 1967, a com-
prehensive Bill was introduced in the
Lok 3abha in which the Gowari tribe
was shown as a separate fribal com.-
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munity which was entitled to the
reservation facilities. But, due to the
dissolulion of the Lok Sabha, that Bill
lapsed. The State Government has
taken a stand which is a misleading
stand, that there are two separate
communities, i.e. Gond-Gowari and
has obeen asking is that they are a
separate community and they should
be given reservation facilities as a
tribal communily. The State Govern-
ment has been saying thai the Gond-
Gowail iz not a Gowari community .
Madam, I would like to refer to a
police report. The police hag stated
in tho revert that ladies and others
who were in the front pulled down
the barrvicades and pushed officers and
men o rush towards the Assembly.
This is one stand which js taken.

THE. DEPUTY CHAIRMAN: Mr.
Ambedkar, just a minute. Please be
brief. T have 20 names with me. Let
them associate themselves with this
issue.

SHRI PRAKASH YASHWANT AM-
BEDXAR: Madam, I will be brief.
This is the official version of the police
which I am reading. It says:

“At that tir:e somre women, chil.
dren ard aged p2rsons “vere brought
in the tfiont at the instarce of or-
gahisers.” Thig is one sltand which
the Cevernment has taken.

The other stand which the Govern-
ment has taken in the same report is:

“Ladjes and others who were in
tne froni pulled the barricades and
pushed officers and men to rush to-
wards the Assembly.”

1

Madam. in one case, they have stated
that the organiserg had brought the
lasies and children ahead angd the
other stand that they have taken is
that the children and ladies were
sitting in front of the Morcha. These
are lwo conflict stands which the
Government has taken. If they had
beaten up the police as the HBtate
Government has stated, I would like
to know ag to how many police offi-
cers and how many wolice constables
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have been injured and admitted in
hospitals. Madam there is another
aspect to it and that is one of criminal
act on the part of the police. After
lifting the Jdead bodies from the Moris
College Road, both the sides of the
roads, and the walls which = were
soaked in blood were washed and re-
painted by the police and ajl the
cvidences that were available were
covered up. Madam we would like to
ow from the hon. Home Minister
(1) whether he is going to institute
an enquiry against those police officers
who were responsible for wiping out
the evidences that were available
there; (2) whether the recommenda-~
“ions which were made by the Chand
Committee and the recommendations
which were madle by the Social Wel-
‘o.¢ Department of the Central Gov-
crnment will be implemented by the
Glate Government and (3) whether
it will accept the Gowari community
ae p tribal community.

THE DEPUTY CHAIRMAN: Before
I caill Mr. Sikander Bakhi, I would
to explain to the hon. Members
ho want tn speak ahout the new
wstem which we have put. If any
mher wants to speak, he or she can
press the butten for raguest to speak,
The rhanee will not be immediately
siven o you Il T identify you. But,
ot leagt cee the nameg over
Yaoa. ... (Interruptions)

DINESHBHAT TRIVEDI
@ v,.,“at). I pressed it but it is getting
switched off by itself. Has my request
gat regictered?

THT, DEPUTY CHAIRMAN: 1 see
vour name here; I did not see your
In any case, it is com-

T wan

SHRI

hand raised.
ing nere,

%y TIHETT TG (Tr=ram)

TEEE O TR B,
3uraamfa DRI OEAT B MR 7

=t ITNT AW (U)o oWIT

gmrar otw ay T A

AT 2 oa & @Y
.\ AT TESTH

. :f, 1

|7 DEC, 1994]

to Quesiions

330
But you can press the button,
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THE DEPUTY CHAIRMAN: Jaipal
Ji, I have some names with me. I
will call you after some time. Now
I will call Miss Mayavati. She is the’
main speaker.

T AA@ (FAIHIA): F @
& mud wenT g faew wEw 19
ardg @l g ¥ o
gHIS & AT gE’  WEHT U
I AR =arw f{amr =gar
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'SHA! SURESH KALMADI: (Maha.
rahstra): Madam, this inclent which
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happened at Nagpur is indeed most
unfortunate {Inierripy ons)

It is a very very unfortunate incident,
Madam, and no amount of discussion
can bring the lives back. We have
to, no doubt, cxpresg regret at the
death of so mnay people at Nagpur.
But, it is also important that the
Wwhole incident must be seep in the
Torrect perspective.. (Interruptions)

SHRI GURUDAS DAS GUPTA
(VVes'j Beagal); What is this? ... (Inter-
tuptions) ... It is good to have a pers-
bective.  But, do you condemn the
killings or not? ... (Interruptions) ...

THE DEPUTY CHAIRMAN: Let
him wpeak.

SHRI GURUDAS DAS GUPTA:
Madam, does he condemn the incident
and the police firing? What is  this
‘perspective’? S

SHRI SURESH KALMADI: That is

my point. My point is this that there
was not police firing there. So, don’t
misguide the House... (Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Gurudas Das Gupta, please sit down..
(In'erruptions) . ..

SHR! SURESH KALMADI: Madam,
Mr. Gurndas Das Gupta is  bringing
in some wrong points. There was
no pelice firing at all.

THE DEPUTY CHAIRMAN: Mr.
Suresh Kalmad! :ust a minute please.
Mr. Das Gupta, =verybody has aright
to hiy opinion.. (Interruptions)..
Please one minute. .. (Interruptions)
Just vplease.. (Interruptions).. you
see in this House varions  opinjons
are expressed. Let us have some pa-
tience to listen to every opinion. I
am aquite sure you may not agree
with him and he may not agree with
vou. But, that does not mean that
he and vou do not have your right
to exppess vour opinions. T have
manv other nameg and there will be
different.-ways of looking at the situa-
tion. Tf he is right or wrong, let the
House later on see as to what it is.
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Let the Government inquiry come.
But let him have a chance to speak.
That is for.... (Interruptions) .....

SHRI PRAMOD MAHAJAN: Let
bim speak and let him suppory what-
ever has happened. Let him take
a right perspective.

THE DEFUTY CHAIRMAN: Mr.
Ambedkar, please. 1 have patience
to listen to everything. Whether I
agree or disagree, I listen to every-
thing... (Interruptions)...

3¢ q19A AT |
Please... Yes, Mr. Kalmadi.

SHRI SURESH KALMADI: Madam,
I started by saying that it was a very
unfortunate incident. There was a
crowd of abouy 30,000 Gowadis, deman-
ding that Gowaris should be given
the Scheduled Tribe status. It is
true that they wanted the Minister,
Mr, Madhukarrao  Pichchad, to come
and address the gathering.  Unfor-
tunately, Mr. Pichchad was busy with
some Bill in the Upper House and he
rould not come. But, in his place,
his Cabinet Minister who was also a
Pribal Minister Mr. Sarup Singh Naik
voluntered to go and meet the crowd,
This is on record. When he said that
he could come, the leader of the Go-
warig said that he did not wany him
and he wanted Mr. Madhukarrao
Pichchad himself. Mr. Madhukarrao
was busy in the House and he could
not go. In spite of that, he has
accepted the moral responsibility and
he hag resigned from his Minister-
ship. Tt is not that anvbadv  has
not resigned. .. (Interruptions)

SHRT PRAMOD MAHAJAN: It is
the responsibility of the whole Mi-
nistry. (Interruptions)..

THE DEPUTY CHAIRMAN: Please
sit down. T will not allow this kind...
(Interruptions) .. .See it is a very tragic
event in which more than a hundred

lives have been lost. I think, it is’

necessary that we should discuss this
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tragedy in all seriousness so that you
can get some... (Interruptions)... Let
us realise the seriousness of the
situation. Though it is a State matter
which we don’t discuss the Chairman
has permitted it; so, I am allowing
every name which has come (0 me
to discuss it. The situation was
very tragic. Now, if we are going
to cross-question each other if it is
right or wrong it ig of no use because
I am sure, Mr. Kalmadi ig not the’
Minister—he wag not the Minister there
and he js only putting his view point.
Please listen. You put your view-
point and he will listen to it and then
something can come out. Have peace
in the House.

SHRI MD. SALIM (Weg; Beganl):
The Government should come out
with a rstatement.

THE DEPUTY CHAIRMAN: Let
this be over. I can call the Minister
to answer now. But let everybody ..
(Interruptions) .. .whatever would have
been, should have been, could have
been, whatever it is, we should look
at it. Please let us not argue on that.

SHRI SURESH KALMADI: Madam,
when the Minister did not come, the
crowd did get unruly. I¢ was unruly
for over two hours and it started
breaking the barricade and the whole
lot wanted to swarm into the Legisla-
tive Assembly where the Session was
in progress. If that sor{ of thing
had happened, I don’t know  what
Janger would have been in the Legis-
lative Assembly building itself. What
wotild have happened to them? The
police only resorted to a mild lathi-
charge.. (Interruptions)..

SHRI GURUDAS DAS GUPTA:
Madam, what is this? Madam..Madem,
the hon. Member is gaying thas a mild
lathi charge had been resorted. Madam,
this is shameless. T put it on record.
This is shameless, absolutely shameless,
unprecedented. What is this? Madam,

there is a limit in Parliament also.
.
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SHRI PRAMOD MAHAJAN: What-
ever Mr, Suresh Kalmadi says it is
obviously the Congress line. Leb us
know it.

. (Interruptions) .,

THE DEPUTY CHAIRMAN: Mr,
Ambedkar, please take your seat.

SHRI SURESH KALMADI: My point
is that on these people there was no
firing, That must be borne in mind.
There was a lathi-charge and due to the
lathi-charge, the crowd from the  back
and the crowd from the middle mingled
and this very unfortunate incident ook
place, We regret the incident which took
place. It was more of the nature of an
accident and it was accident, I would
like to say thay the Chief Minister was
not there. He had gone to Bombay. When
this jncident took place, he was not at
Nagpur. Madam, 1 would like to say
thar besides the Minister’s resignation,
a high-level  judicial probe by a High
Court Judge has been ordered. One lakh
rupees in compensation. . .(Anterruptions)
...per person has Dbeen given. Some
body said that the compensation has not
been given. Anybody injured has Dbeen,
paid Rs. 25,000, But, of course, we can~
not bring the life back. I would like to
sav that measures have been taken by the
Government. Also, Madam,_ in th2 past
few months a lot of concessions havel
been given to the Scheduled Castes and
Scheduled Tribes in Maharaghtra, There
have been the Vidarbha  Development
Board, the Maharashtra Development
Board, and the Marathwada University
has been renamed as Ambedkar Universi-
ty. All these steps have been taken for
the SCs and STs® uplift and this one
single incident which is a very unfortu-
nate incident ghould no¢ have happened
and it ghould be treated as an accident.
Tt is regrettable.

THE DEPUTY CHAIRMAN: Shni
Chaturanan Mishra.

N vy fw (fRem)
goaenafs w@ear, SW UEAT & 9N
- & TR & Tt ™ 91, W W
T g 1 &Y W oSEd MR T K

{7 DEC. 19941

on the Table 390

% qfv e & oM @ Wy faar
o

4
=

g
g

23
=00
=
=y
@“@-ﬁf
3
F|
24 _
mlﬁna 34

%a
2 gi’
2334721

ot
dasd

A 4 1@ FEAT AgAn g E -
wfger qfaw g ax @ | #Afgar
gfvd & @ AL gfad F s T
Afgami v S TE SwaE aE
SuFT Fr wtfeer & ? Taq AR
W TF T HST T HHQAT FAT TE
o fFm maT ? @ o ¥ oM
™o @ TOF ¥ AR T saE
T FET FE FT R AT | BN
WYFIT q wqag fFar ar oty gl
g WY St § mmwx faar ar WK
Fgr AT FAifE et s Amarg
wiaw & T AT W FEIET
@ # AfaFE §, mOAS B
TRET FIA F1 afgFe § afzarfagy
Faaa § 1 foay o a8 o wifesd
g @ at ufyde F1 Faiz # @ §
a farE fvr g & g o
giffw &7 AT F o F T IwaA

woag ¥ g d



391 Written Answers

Far F F@R § qQwAr @ F4y
g qaﬁgmwaﬁ AT AT
g

Y ©F el T W ASar
fras afg @ @ A | A
i fastel @1 ATET TTHT

dler gT ot faean
Q% ¥ 1 Afe agt T g & o
MY AG A | mT wFT § FF ATIes
A AR BAT | WX WY AT
I ¥ =¥ Q@ AR T ar aifag
A AR W FRar @A a1 wgiss
§ FrE 7K a9 THAT | T AIGH
T AT 81 gE aRar
g | T TRl § 6 gay g
A A & 50 AT &7 faar
# wtig Tdf F wE FRar g
o At @ ga wTw ohuw
@ T AT E AN AT JMT
50 qaradEed A AT T AR
FEET ¥ A gw 3 F far dae
§ 1 (sTawit) "EISE & & T
50-50 EX WA FEEEAT § @
¥ o I UE OF A e &
(wawia) g A= avg @ A
dq1 F A far qWT & AT |
dfea AT ag FE AAFTR 7 ('uaa.i)
AOH TE F 50 FTNT AT {1
qG  ASISEE JE G | §F FH AT
qg 1@ 3T § & "aa'amqft
w & froog @A) a5 g

[RAJYA SABHA]

to Questions 392

MW wh 0§ T Ay g
q oA T AW § o se-
50 ZTHIT TV ITHI T @ & |

st it o oA {(GEw)
ag st §IT WAl é‘irr'fr EISERT
N &% |We & 7w aw atd

= IgaAR @y oAw am S
g ¥ WE 78 TG AS0oHD a1
g

»ft THAY ¥R g ¢ A ASHATSID
T E ST W A @ E )

ar SaEt srgr ¥ gEET Ay e
El) | oo KSR ¥ o

F3T AT T AT § |
gam T Sl A A A,
EiF g y
WWawmgq%nﬁ@a
gt wiatafeed FX TH g 1 fawiT
¥ &7 ol &, afeem gy &, wiew
AwTg &, T fefeae # wiE §,
@ 4@ © dga W wraat § | 39w
ferd & =gar g 7 oo gy A1
F ST F AR T T S A}
zaaT  Fedfon @@ % T & F
feues FEE H AAT AL DA AG
MAX | A AGAT AR T @I
STt i @Y g Hor Hedes e B
T\ o WY AT AW gAT HR
wa gferaT @@ 1§ ATEar §
& AT ArsErrar a7 w1 fear s
fF frasr am geay sra WX frawT
T g@iar 9y | e fau AT TH



“x

-

H

393 Papers Ldid

[ sy 90 fam ]

FTAT G @ § | SR wEEd,
o BT EF A aw gar =iigd )
efl T WA AIET AT S
off S & A7 | O FEIN asl T ST

g o ey | Afwa & g w A

., FemagemawEarg Fagd ﬁmgml

¥

-

T3 HA o9 IAEE . . (FWIWE)

Faawiafi  §roE FTHHT ST
warx ¥ % fau ag =gl A

- g ;
g gofwg wre WAl AT FE

ot ggTma fas - AN %
afew wow wreaw ¥ oaEr A g
ag Y g A

gaasafa : & safay g W §
FfF IR Y FZF T NG § |

s ey fam o @7 ag
5 7t X ST HATT gF, FeAUET F
gt v ofy wrater g€ o, qar agh w8
g R A8l § | 794 F wrafeT
gs, @dtmr A g, amarfas @i= il
gt g5\ A w IeT TET 8§
B ag «  Fatfeat g 7
afae & xg wew wgw §
garasdr ot @ Afeferw adw
1 Wlzw qard fasd oy @@ @
fr gw @1 7 WAl F ITR
FT | T NAFIZT FAC W F VAT
w @ fee g W F wwAa
g @1 ST | SR saw, faErT av
ga} oAt § w7 g giaw WA
2 A & Wl F AT, TIRT =wH
frrr W § uw @i HWIT FEA
qrimr | Ay Fq A f g §
et & 37 qe Hell W 9 )T
FEUW TN g AE § ) TR T q
AFT 6 I AF TEAT g5 | TH A
% 9re, 9IS 7§ AT 9v. ..
(zawa) :

sft =237 33 (FEUCE) ¢ T
A O w4l 7w T
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off sguad fasy 0 SET WA
giar g fEa zaw @m W oAd
W& & | 5E 99 o Hiaw T awiEs
g, fag gFT 7T & 1 97 FZT A7 5
AR ;T oarw AT fFogwhr an
TN Zay w30 O5 A9y Fawi a
qaie fron, zdfan ews! zanq faw
war 3 | zEtaq & ey [ S
g e g==g 9 g aw
@t =1f3a A =® qeg A o"edr
4 qrFf gfesr & wiw qq oifsd
&0 ar W deER g Swm | wey
§F &Fda wwe ¥ #qqw e fF
orq QAT FT FA AE FT |
Tg "l Y F A ww A owAy .
wars faar fe agl & f9edt o §
g9 HWIoEl dF & & I® wrd Al
qreds s § ) sifesfadt @
gaEar, fisUsE FEEH FT GREAT T
A FET AT B TG AT wEIR
2fE zasr gv 7 AT @odvomrdo
T ST FLA@E W 1 7 AtgeT gied
§ & SAsr 3o @4 fear mar g o
grEae IHT AT W@ & SAer W6r
Fo Agl fgar war & 1 g f@fa-
fadz #(<d, a8 IT =Wwq F3a1 2

THE DEPUTY CHAIRMAN: T have
SO many names—seven names on the sub-
ject. Then we have another one on the
ATR and then we have espjonage  in
ISRO and the killing of an IAS officer in

Muzaffarpur in Bihar. And then  there
are three other subjects.
SHRI SURESH KALMADIL The

Indrani train matter.

THE DEPUTY CHAIRMAN: Yes, the
Indrani train matter.

Shri Jaipal Reddy.

SYRI S. JAIPAL REDDY (Andhra
Prat -1 Mnadam. T wou'd not like tO
tak~ mmch tim- of the House At the
onte~s [ associate  mvself  complerely
witt <ha cantiments ~rticulated by Mr.
Prat~ch Amedkor  Madam. th-  frage-
dv ~=nee from heine orave, gains in poi-
gna=~n hecayse jp e nheolutely avoidable.
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‘The sensitivities of the tribals who ga-
thered in tens ang thousands there were
absolutely ignored. The policemen or the
. rulers there did not realse that the tei-
bals who gathered there were so jnnocent
that even a lathi charge could send them
into a tizzy, and jt ended up in an um-
paralfeled human tragedy. Since the
matter concerng the tribals, as it has
been stressed already, I demand the Gove.
snment of India should come out with &
specific statement and the demands of the
tribals should be dealt with and conced-
ed on merits by the Government of
India strajightaway. And why should the
matter be left to the Maharashtra Go-
vernment which has been found to be
bankrupt in imagination and solvent on-
ly in cruelty?

st gawre o (wEend)
gagwmfa waRar, = TET HEEH
S ¥ T4 WA IT F9T 9IF F URY
N, 4 ww weAd A ogr & A
gady FB ATT FHAT AT g1 23
FAEAT @1 AT & wer 91 FEA
T 7g AgA A FEAF, TEEAF B
axaY oAl ST SeEAr I Y, FaAy
& F7 T ) FE 113 wrfearst
fsoer wre wase AT A frar wre
f§ wmEe ¥ we AU zTE@L Al oFl
wow & B omenr & sffafa &
' N ST WOCHS WA FT G AT,
grfearfgdt @ aaeqrsi ¥ AT A
frig w15 ©fg w8 g7 | FEw 94
ifaarfdt © gearg, wifeaifaal v
yer qfed W SAEET F O TE
FFT 2 mifard fordna w1 St
g 85 § ugyw Wi wmEea( o
Suer & FUN F fau S HEE
frar W@ AT 9T QT & WA
¥ oeETT SIS aarar argar v |
gr=dr arwfRaTdy @4, "igaw 9%
&Y v el wmrEa F AT AT
gy & wig o saEr qIg
%% oHy 8| gWET & qEi A
Syser 9w wrtear feai & fawrd
7y wreqraT? four 1 9w U @A st
frr | g€ H AT I AW T G
g5 fTX atw ¥T RS F T
we wrr ofn St FOTSAY ¥ VT Y

N N
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I e qraw faQie sar g g
qar qee wrEw fwe ady &
@t ? fraw mfew, gfew 3 e
gy oy £ faaw faars =d-
gy Y w113 wfEarEr 7Y
WY IGF a1 agr F gmad 3 feet
aEdY §1 oagt § 7 FAGr AIG,
qrey Y 91 IEer fRRrar s QU
¢ | @ 38 I3 AEAwT F vy
¥ wigfgw & o FUS ST @
TEFT FAT qfoqTy wieAT, S9 aARy
@ fae som 1 zafee & g §
o 73 wal¥ Y o€ sRERT F ;HT
2 & 113 mfzarfeal &7 gaw
gfaw 3 Arenw & W § 1 gfEg
qaeT T g 1 g, Aaw Afewar &
YR 9 UF  wfcardt A&y &
TROF0 gAr | Far Afewar sofard
g osAa § 7 &gt & simorfa fawra
Al ST TENRT qAr =rfen an wG@y Sy
1 agtes w@r warfge fSgs s
sa wferfeal & gew] g2 4 ®
4gY FEAT WEAT § |

DR. BIPLAB DASGUPTA  (West
Bengal): Madam Deputy Chairman, I
fully share the sentiments that have been
expressed by Mr. Ambedkar on thjs very
unfortunate killing of  the tribals im
Nagpur.

I also agree with him that there should
be a proper judicial  enquiry to fix the
regponsibility on the concerned  police
officers and appropriate action should be
taken against them.

Madam, T was somcwhat taken aback
at the statement made by Mr. K«'madi-
Has human life become so cheap? Do
you think thar by just giving one lakh
rupees, your conscience is satisfied? If
this is the attitude. ..

SHRI SURESH KALMAD!. No. They
sa®1 that no money had been paid. I
put it on record I salq thay comrensa-
tion had been paid. At the same time,
I had said that money itself could not
Tring them back to life.

DR. BIPLAB DASGUPTA: I can tell
you, Mr. Kalmadi. You can check it
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from the record, This is what you had
said. You had said that everything pos-
sible had been done by the Government.
You had said that one lakh rupees had
been paid to the kin of the dead. And
your sonscience is satisfied! You think
that you have done everything; you have

give one lakh rupees and that is all! (In-

terruptions)

SHRY MD. SALIM: You must be ash-
amed . (/nterruptions)

SHF] SURESH KALMADI. What did
-.you do in West Bengal? (Interruptions)

SHRI MD. SALIM: You are killers.
-~ (Interruptions) It is a Government of
kil'ers. (Interruptions)

THE DEPUTY (CHAIRMAN: Mr.
Dasgupta, just a minute, please. Are we
discussing. . .(Interruptions) Mr. Salim,
could you not keep quite for a minute?
(Intcrruptions) Order, please. (Interrup-
tions) What are we discussing here? We

“lare discussing the killing of about 120
" tribaly in Maharashtra, We are nog dis-
" “cussing Mr. Surssh Kalmadi’s speech in
" this House. Therefore please confine your
" “sentiments to what hag happened.

SHRT MD. SALIM. He made a referen-
ce ~ West Pensal, He should withdrow
jt. (Interruntions) He is so allergic.

.--\Interruptions) - -

-~ SHRI SURESH KALMADI: It was
-~ wgjd that no  comvensalion had heen
paid. I said that compensation had been
paid. What was wrong in that?
.- T4 DEPUTY CHATRMAN: Mr.
. Kalmnadj; please sit down What happens
is thiy. This is my experience., A very
s ‘t{er gets iNtO uNnecessary dis-
{ ‘hrowing mud at each other.
. We ~re 10t throwing mud at each other.
. We are seriously exprogsing our feclines
" {hat en many peovrle have died anq that
we ora very sorry for it. Therefore, Mr.
Da- -1~ nlease confine yoru vematks 10
your sentiments. You can express your

[7 DEC, 1994]

on the T-hle 308

sentiments regardless of what %+ Kal.

~¥ae

madj had said. Please do that,

DR. BIPLAB DASGUPTA. I am jre-
pared to leave Mr. Kalmadi <¢a one
side,

h.THE DEPUTY CHAIRMAN: Leave
im. -

DR. BIPLAB DASGUPTA: He dilut-
ed the whole thing. -

SHRI SURESH KALMADI: [ did not

dilute. I had expressed my regret on the
incident.

THE DEPUTY CHAIRMAN: Whether
he diluted it or concentrated it, you con-
fine vourself to your sentiments, Mr.
Dasgupta.

SHRI SURESH KALMADI:
said that no shot was fired.

1 only

THE DEPUTY CHAIRMAN: Mr.
Dasgupta, you express your opinion.

DR. BIPLAB DASGUPTA. 1 would
not rcfor o him any  more. My only
point s ghat 1n future, when such issues
come up...

THEF DFPUTY CHAIRMAN: I hope
they do not.

DR. BIPLAB DASGUPTA: When
such thingg come up, *hey should be
very careful ahout the wording they use.
They should not try to put responsibility
on ‘he unfortunate. innocent, people.
Thank you very much, Madam.

Ton DEPUTY CHAIRMAN: Such in-
cidents should never, never happen.

SRT E.. BALANANDAN (Kerala):
Mndam this matter canma+ he discussed
with equanimitv. The killings which
took olace in Nagpur were delibernte.
The Adivasis wanted that the Chief Mi-
rizer shon'd come nr oddrass them.
Thijs was nct an agitation against the
Government, This was a simp'e demon-
stration. They were inst demanding the
restoration of the right which they had
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been enjoying earlier. A simple restora-
tion of their right was their demand.
They wanted thag the Chief  Minister
should come and address them. But he
I : . :kem. InStead, he
L. Ly An?

Taere were 50,008 BEOpIL, ag pe. Lied 1€-
porg. This comisied of worsen, children,
everyone.  Thewe  Adivasis had come
there to mak- n collective representation
to the Government. Any civilised Gov-
ernment, any Minister who had a sense
of democracy,  would have gone there
and (aken the memorandum. They could
have told thesz Adjvasis that it wag not
possible, or, whatever it was. But this was
not don:, In that narrow road, the peo-

i3 PR . Sl ead

rle had no way of escape. The police
resorted (o lathi.charge and firing.
SHRT SURESH KALMADI: There

was no firing. (Interruptiong)

SHRI E. BALANANDAN: You had
your say. You defend evervithing, Ma-

dam, in conclusion, I would say that
what had happened was inhuman and
Monsrous, Nobody can io'erate it.

The Opposition in Maharashtra wanted
Mr. Sharad Pawar o resign. Tt is known
to evervbody that he was the cause for
the kifting of these 113 Adjvagis. Decen-
cv demanded that he resigned. But the
thing is. we cannot expect resignations
from Congress Ministers, They are fast
losing their sense of democracy.

Madam the whole House ghould con-
demn this thing. The Government of
Tedin shonld c=e that -he privilege which
thace Adivasis had enjoyed ear'ier  is
restorad back to them. The technicali-
ties rre 10 ha l00ked into by the Govern-
ment
of India,

With these observations, I agsociate
mvself with the other Members who had
exrressed their ~eony over this incident.
Thank you, Madam,

THe NeEnrTty . CHATRMAN: Shri
Murasoli Maran. o™
SHRT MTIROSOLI MARAW (Tamil

N-AnY Modem Denuty  Choairman, 1
share.

It js the duty o” the Government

[RAJYA SABHA]
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) THPE DEPUTY CHAIRMAN: There
1s something wrong with the mike. Mr.
Eofancadau’s iatke is geili on. It should
be switched off.

SHRI MUROSOLI MARAN; Madam,
I associatc myseif with the sentiments

articulated by my colleagne, Mr.  Pra.
kash Ambedkar .

What bhad happenzd on the 23rd No-
vember, 1994, in Nagpur was inhuman,
uncivilised and very tragic. In fact, I
would say thag this killing of 150 people
has eclipged Jallianwala Bagh. [ would
call it the Jallianwala Bang of indepen-
den( India. For no reason, 150 tribals
lost their liveg in (he lathi-charge.

What was the demand of these Adi-
vasis? They wanted thay their rible
community should be included in the list
of Adivasis. This wag all. In this
conpecgion, they wanted to meet the
Chief Minister or the Minister for Tri-
bal Wel’are. But nobody had the heart
to come and mee¢ them. After all, these
50,000 people were standing a kilometre
away from the Assembly complex.
But what happened was, instead of hear-
ing their grievances, they resorted to a
lathi-charge which resulted in the death
of 150 people. I strongly condemn it and
deprecate it and once awain say that it
is arother Jalljanwala Bagh. We have to
hang our heads in shame over this tra-
gedy. T would say, no amount of inquir-
jes or no amount of compensation will
solve this problem. It is clearly a viola-
tion of human rights, and T would reque-
st the Centra]l Government to intervene
immediately and give them the status
they want.

1 was told it is a small breaucratic
error, Somebody added a comma—whe-
ther it ig due to a printer’s devil or due
to a misvake of the  bureauncrats, we
don’t know—befare the word “Gowari”,
which the lawyers have jnterrrcted in a
different way  After 2'l, it is a Simple
matter, Bnt even thousand. of Kalmadis
cannot iustify this kind of a tragedy.
Therefore, T would request the Govern-

™M~ onee again, to give them (he status
they want,
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] SHRI GOVINDRAO ADIK (Mahara-
shtra); Madam, thank you very much for
giving me an opportunity to take part in
the discussion going on in the House
over the tragic event that happened in
Nagpur las; month, I do not want to re-
peat whatever has becen stated earlier by
my colleague, Mr, Kalmadi,

S O N
Here we are unot justifying any action
which was not legal or misuse of police
force. I am here to give the correct pic-
ture of whatever had happened in Nagpur
on the 23rd evening. No doubt  what-
ever had happened is reaily regrettable
and we teel sorry for that. We had lost
113 live. on that day. The way senti-
ments are expressed here, we can under-
stand the agitated mood of this  House
but, at the same time, 1 would like tu
very humbly submit that the correct pic-
ture is not brought before the Housc by

hon. Members.

Madam, now it is on record that the
State Legislative Assembly was in  Ses-
sion in Nagpur on that day. The next
day there was a detailed and elaborate
discussion jn the Assemb'y also.  Here
some people have said that there was a
firing. Some have said that the Adivasis
were teargassed, that the police force
was unduly used. But whatever has come
on record shows it clearly—and it is part
of the Assembly discussion and  debate
the next day. There was the Opposition
also in the Assembly. They participated,
they discussed it and criticized the ac-
tion of ihe police and the Government
of Maharashtra, bug nobody hag pointed
out in the discussion which took place
there—and there were eye-witnesses 10
this incident—that there was a firi~g,
nohods, had stated in  the debate that
there ws teargas used bv the police. Al-
so broucht on record were the pOsl-mor-
tem r-~oris from the  various hospitals
and disvensaries, which chawed what was
th c-nse of death. Nowhere is it said
that anvbody dieq on account of firing;
nowhe-e is it Tevealed that becance of
police lathi-charge or some other fore
ur~t T somehode was infured.
So when these facts ar» on record and

.
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when those who were present op the
spot and those who had witnessed jt
u;d_ aever maae any allegation like that
agains; the Government, if people who
;zave Dot seen it are making allegations
ul’e saying hat there

wag firing and
there were so

phere were many things, they must
it only ia newspaper repoits
Or known about it only through news.
baper reports. If there was a firing, I
4m 10t going to justify it; I am nog
ae.e to jusiify that.  But, whatever hag
not happened has been said to have hap-
Pened. I¢ is very incorrect, To that ex-
tent, I request the hon. Members not

to get agitated over things which have
not happened at all,

. Mad'am, looking (o the repor¢ which
is available with us, whai was the police
lor‘cc used by the Government of Maha-
Fasetra? The fotal nunber of constables
bresent there to  organige and to take
care of this march was only 172 and not
more ihai that. S0, Madam, with 172
male constables and 24 female, constables
I .don’t think anybody could have com-
mitted this type of violence against the
jlaoor ad'ivaSis_ So, Madam, whatever has
oeen said is all exaggerated,

Secondly, 1 am pained to hear from

Some hon. Members who are very res-
pon'sible, senior Members here that the
Chief Minister was present on the spot
and (hat ke shouig have gone there and
addressed the mob. For your jn‘ormatjon
and for the information of this House,
Madam, I wou'd humbly submit that the
l}on. Chief Minister was there, no doubt
In Nagapur on that day, bur he left for
Bombay in the afternoon before  this
ever.nt took place, So, the allegation
against the Chief Minister <hat he was
present there and that in his sresence
thjs tragedy took place is not correct.

SHRI PRAMOD MAHAJAN: Did he

meet some*odv the next day? Did he
go to the hospital the next day?... f(In-
{erruptions)

SHRI GNV™DRAO ADIK: Let me

~~caetare Madam.,
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THE DEPUTY CHAIRMAN: Please
let him speak. He did not disturb any-
one, Courtesy demands thay he be allo-
wed to finish it. We haye other matters

also.

SHRI PRAMOD MAHAJAN: The
Chief Minister might have gone to the
hospital. I am trying to help him to tell
vs what happened.

THE DEPUTY CHAIRMAN. Okay,
you give that information if you have it.

SHRI GOVINDRACO ADIK: Madam,
the next day was a holiday, The Assem-
bly was not in session. The debate and
discussion could not take place in Nag-
pur. On Monday the discussion took
place, and this malter was thoroughly dis-
cussed by both the sides of the House,
to which the Chief Minister, the Home
Minister and the Minister  concerned
who has resigned, replied in the Housc.
So, thar was very clear,

Nobody in the State was opposed Lo
the demand of the Gowari community
for its inclusion in ghe lisg of Scheduled
Tribes. The Government of Maharashtra
was iasisting on it with the Government
of India. On a number 07 occasions
they have written to the Government
of India to consider the issue of includ-
ing the Gowari community jn the Sche-
duled Tribas list, but the Government
of Indj; had many problems. The Gove-
rament of India  finally informed the
Government Of Maharashtra that it was
not desirable fo include the Gowari com-
munity in the lisy of Scheduled Tribes
for the simple reason that the basic com-
munijty, the main community which is
" ths Gond community, has bsen identitied
(ribe. the main tribe and the Gond
as sub-casfes of

Qg Q
Gowaris and  Gowaris
sub-tribes of this main tribe. There is
one institution in Pume, which makes
research on this. After a lot of research,
that institution hag also certified that
this community which is known as the
“CGowari community” has no characteris-
tics of a trihe and that therefore, it
~a=wat ha included in the list of Sche-

[RAJIYA SABHA]
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It is not that the Government of Ma.
harashtra was opposed to it. 1 am pain-
ed to hear some hon, Members saying
that though these adivasis have been
friends of the Congress Party, the rulling
party, this violence was inflicted on them,
these injuries were inflicted on them.
Madam, I wiil put a question to all
these Members who hold this opinion.
When you feel that the adivasis are frie-
ndly with the Congress Party, the rul-
ign party, how can you imaginc that the
Congress Governmeng can do injustice
to its friendly pec;ple? They are friendly
reople, and that js why we not done any
injustice to them. Thereore, 1 am not
justifying it. At the same time I say
whatever is the t{ruth must be brought
House. I compliment
who

out before the
the Government of Maharashtra,
have taken a very immediate decision.
(Interruptions) Kindly let me complete.
While replaying to the debate in  the
Maharashtra Assembly, (he Chief Minis.
ter had announced that they were ap-
pointing a  judicial...{Interruptions)
Madam, they have appointed a judicial
inguiry commigtee to go into the matter
and have requested the Chief Justice of
the Muaharashtra High Court to appoint
one High Coury Judge to inquire into
the matter thoroughly and submit
report, That is why I am complimenting
him for appointing 2 judicial inquiry
commiitee to inquire into the matter.
(Interruptions) [ request the hon. Mem-
bers to await the report of this inquiry
committee which js already in progress.
Only after getting the report this mat-
ter can be discussed further.

a

THE DEPUTY CHAIRMAN: I will
read out the namesg I {lready have on my

“nmar
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SHRI S. JAIPAL REDDY: Don’t call
everybody, Madam. The House has exp-
regsed adequately. (Interruptions)

THE DEPUTY CHAIRMAN: You can
tell this to the Members. I am reading
Oug the names,

SHRI PRAMOD  MAHAJAN: Of

those who have spoken or of those who
have not spoken?

THE DEPUTY CHAIRMAN: Mr.
Pramod Mahajan, Mr. Trivedi, Mr.
Jagmohan, Mr, Jagesh Desai, Mr. Shar-
ma, Mr. Salve, Mr. Janeshwar Mishra,
Mr. Ajit Jogi.

SHRI GURUDAS DAS GUPTA:. Can
I draw your attention to one thing, Ma-
dam? In the morning, when we met the
Chairman, it was agreed by all that a
very important issue on which the Me-
mbers had given notice wag about the
attitude of the Government towards the
Action Taken Report.

SHRI JAGESH DESAL Yes, this {5 very
important,

SHRI GURUDAS DAS GUPTA: I
agree, thig is very important. We have
discussed thig subject for more than one
hour and fifteen minutes. I woulg like
to know from you whether that motion
that we have broughg regarding the at-
titude of the Government on ATR will
be included for discussion or we will be
discussing this item only.

st famezy @&y @ Fz2  Arfga,
A o qRd FAT § 5 U oATeRwTo
Fr 3g Faafgar &Y mar oY vw w
av grF7 fF gad =g fear, ag aga
NEN TTART AF, TEA FE o & AE
¥ Fagasr ot fe et g
f& #3999 HTAT Uod oo #T fawm-
fawr o1 s, FfEa T e sy
FIOTHA HWTE 1. 30 a9 ar AgTq A
¥ U o;To FT T qFT 7 HITT HIX
o 27 fymz A &g et Hifed AR
AT I AE To TMoHiTo AT |
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SHRI GURUDAS DAS GUPTA: I am
suggesting, Madam, let us digpense with
the Lunch Hour and let this issue be
taken up a little earlier. N

THE DEPUTY CHAIRMAN: [ have
already heard you,

SHRI GURUDAS DAS GUPTA : I am
enly suggesting if we do not dispers
with tne wnch hour, it should mot be
tha; the attitude of the Government on
ATR is discussed Ly only one speaker.

THE DEPUTY CHAIRMAN: That i8
why from the beginning T have said that
we have ‘our subjects—Nagpur, ATR,
Fspionage in ISRO and the kiliing of an
1AS Officer in Bihar. These are the four
issues before the House today permission
for which was given by the Chairman.

SHRI SURESH KALMADI: Madam,
1 have also sought permission. ..

-

+[ JTransliteration in Arabjc seript.
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THE DEPUTY CHAIRMAN: Yes,
you had asked for permission on an-
other subject. That is about the train.
(Interruptions) I will call, Just a mi-
nute, please. Members raise their hands
to be included in the list. If I do not
include, there is anger on their part say-
ing that they wanted to speak on an
important issue. Now, it is delayed.
So, let me call. ..

SHRT MD. SALIM: Let the Mem-
bers be given a chance to speak on the
subject, before we g0 on t0 another sub-
ject.

THE DEPUTY CHAIRMAN: We are
not on another subject. We are on the
first subject only. Now, Shri Pramod
Mahajan.

sy wHYr WA @ SyaAmlg
wgrgar, & wodT ara aga 1 90 §
JGAT AT | ST TF ATTIT F T gHEAT
FT TN &, LT TAX qgAT @1 "N Tg
g & 125 wiawfeat & afaara &
qrZ AL AT A4 F gl aer g gA A
r frar &< & #tX 93 fFar &
Yy Ara w1 sglEq sifqdat |
gfefag #3393 fadt ww S anafa
FF TN uR Ay g 5 w7 9 F:a
ag 125 AW F AfA2T T A
arar Frfgt ot T gaEa §1 wagfaa
sAATfTa 7 afewfas w47 F 57 gog
F Al a7 § AT GEAIT Ay
FIE A g g7 wrAr Arfgy = q
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7g 7 wamw fF oA WiEdr & =%
gFT § @M WEY SR OWUSE gT
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TAdT AT WAl W A @, FAH
Tl g Well T TR § 1| R
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uF gaW Wfaw wE ST ougt 9
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qqr ay A W ATGETET qET AL

If it was the failure of the administra-
tion, who has to own it? A mere cons-

table? IAHT WA FET g2 fafreax
F W Fen g, 9 fafrS A
A FETE 1 @ A A TR
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dt AT AgT gL TR ], AT 5

T 9T FT AR 3 | (swawT)

=t @ I T TF TN
F o 21 (euam) ot A
freft & 1 (swaEnw)

THE DEPUTY CHAIRMAN: Mr.
Salve. (Interruptions).

SHRI MURASOL[ MARAN. Has he
become the Home Ministery (Interrup-
tions). -
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THE DEPUTY CHAIRMAN: He is
asked to speak  because he comes from

Nagpur and he is 3 Member of  this
House.

THE MINISTER OF POWER {(SHRI
N. K. P. SALVE): Madam, 1 have the
locus standi. This tragedy hag  taken
place at my home town, in my home
constituency, It has taken place on the
road where, for years and vears, J wat
cycling down as a student to my school
1 returned from (he USA, after visiting
the USA and Hong Kong, after a very
strenuous tour, The next day, this tra-
gedy took place. T rushed to Nagpur.
Not to oblige anybody. But T thonght
remaining in public life, jn Maharash
tra, especially in Nagpur, the sheer di
mension ©of the tragedy was such...
1 felt utterly impelled to go and bt
with those people in Nagpur, no¢ that
it was ever possible to undo the gravi
damage that had been done, the shees
dimension of which the human consci
ence would revolt.

A feyw things happened thcre ai Nag
pur. I only hope nobody wanis to bake
a political cake on the crematjon fir
o7 the people who are the victimg o
this stampede, If you really wani
sympathise with them, on one point, !
entirely agree with Mr, Mahajan, be
cause when I went and saw those victimy
in the hospital against the police ad
vice, T was very much  disturbed.
worked for large many years  amongs
the adjvasis when I was representin
one of the constituencies in  Madhy:
Pradesh, The people that I saw  then
with my background of having worket
for so many years in Adivasi aTeas,

have no doubt in my mind that  the
were Adivasis. They have a - particu
lar characteristic. They have a  certait
physiognomy, their appearance,  thei
complexion and if they have not bee!
given recognition and the statug a
Adivasis, as ftribaly, T think a grav
injustice has been done to then
all these years. To that  extent
agree with  what  the. hon.

reall!
genuin

Mahajan hag to say that it we
want to offer our honest and
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condolences for the great tragedy that
has aken place, let ug resolve in  this
House and let us do everything possible
for these victims. Mr. Mahajan has talk-
ed aboug the State Government making
recommendatjons, I do not know ab-
oug it. But let Parliament take upon
itself the responsibility of ensuring that
the rights and privileges are bestowed
on the people who became victims of
this stampede, Madam, as I  reached
there, 1T musy concede straightway, 1did
feel that sufficient concern and sympathy
was nog being shown, Let us not make
a political capital out of the misfortrnes
of the people. Look at things. This
is not a matter which I am ever willing
te look at politically. Imagine, anyone
of our children or anyone from our family
being stampeded like this, what would
bappen to us? Just because they are a
set of poor people, innocent  people,
should they he ignored? They were not
politically motivated. They did not
come to create any political stir.  But
it was un'ortunately a crowed  which
was rudderless ang leaderless. I can’t
understand why small children and wo-
men were made to sit in the front. I
do not want go politicise the issue. I
am blamjng those people who organige
this kind of  morchas.. .(Interruptions)
Madam, 1 am not talking on  political
lines at all. I thought there woud be
s0me consideration shown. Such a mat-
ter to have political overtones can only
be considered as most unfortunate. Some-
thing worse that we can do js to use
the deaths of these people to politicise
the jssue, I really did noc feel that
enough sympathy and concern had been
shown and that hurt me a great deal
T was asked by the Press people there:
“Why wasn’t the Chief Minister here?
why did he not go to the hospitai?” I
gaid: “I will go ang ask him. He is
my leader in Maharashtra, He is my
friend in Maharashtra and 1 think it
was his bounden duty as the Chief Mi-
nister to have been there and to be
sympathiging with the people”  There
is no doubt about it. Madam, any-
where, if there is stampede in any State,
the State Government 1is responsible.
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Not that because it has taken place at
Nagpur and because the Session was go-
ing on, that is the responsibility of the
State Government, To that extent, I am
wijlling to agree. Madam, in the Nagpur
Assembly, we have seen donzens ang do-
zens of morchas being organised. Buf,
what happened? They are very  well
what happened? They are very well orga-
nised and there is a leader who controls.
Unforiunately, in this, Madam, it was
a large crowd, a very large crowd on that
road, Sitabaldi Road, from  Sitabaldi
Road across the Morris College up to
the Assembly there  were a very large
number of people 1 am told. Some peo-
ple say thirty thousand, some people say
forty thousand. That jtsef, Madam, js a
staggering figure, a mind-boggling figure.
Ang with the children and ladies stand-
ing in the front, it only ghows that it
was nct an  organised morcha at all.
And, Madam, the most unfortunate thing
happened, There was a lathi-charge‘ And
1 am told e'sewhere that in the precints
Of Morris College someone burst an
atom bomb cracker that was mistaken
as the policefiring and the stampede
started. 1 went and visited, Madam,

the victims, the people, who where ill, in
the hospital., T wanted to go in the eve-
ning. The police had advised me, “please
do not go. The atmosphere is extremely
hostile and it may not be proper. It will
vitiate the entire atmosphere if you
were to go and see the people who are
lying in the hospital.” I did not want
to heed {0 this sort of obstruction. I
said, “I will go in my own car. 1 will
not take a car with a red light. I have
my own car. T will go by that.” He
said, ‘No,* Sir. Please do not go] Tom-
morrow morning we will make arrange-
ments for you and take you.” The next
morning, Madam, T went to the hospital.
There were about 22 or 23 victims, ...

(Interruptions)

THE DEPUTY CHAIRMAN: Please
listen to him. Yov ‘s nop have to ask

questions, ...{Inter iptioms)..,.
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SHRL N, K. P. SALVE: What are

you smiling about, Madam? ... (Interru-
ptions)..,

THE DEPUTY CHAIRMAN: I have
allowed Mr. Chaturanan Mighra, who vi-
sited the piace, to explajn what he saw
there, what was visible to his eye,

SHRI N. K. P. SALVE:
you smiling about, Mrs. Pandey? And 1
seriousty ovject. Madam, he hon, lady
Memoer is smyitng. Thys 15 a very soiemn
matter. Let us pot look at everything
from a political viewpoint, please, 1
beg of you, L implore of you.

YWhay are

Madam, I weng there I saw those peo-
ple utteny helpless, helpless people, mise-
raole, poor people. I do nog tbink any
of them could have teen well-provided
in li.e. lnejr ciothes were mos; awe-
ful, Thejr looks showed how  utterly
miserabie they were, how utterly help-
less they were, It was a terriole spectacle
for anyoue with a human heart, Ma-
dam, I went and I talked to them., i
said, “From wheic have you come?
Why have you come? What happened?”
But for twu people who told me that
they were hig by tle baton o: the police.
10 one complained {0 me that they were
hit by the police. Ons of them complai-
ned to me and said, “I fell down for
half-a-minute. And here I am with a
broken leg.” One can have an idea of
what kind of siampede it must have
been! 1 asked the other patient, “What
can we do for you? I have come here.”
I sajd, “Do you recognise me?’  He
said, “Sir, I do ney recognise you.
I said, “I am the Union Power Minister.
I have come here (0 talk to you. What
can I do for you?” He said, “Send for
my wife, send for my children and help
them oui.” Madam, if thege people had
been denied the privileges which were
their due, it certainly is a lapse on the
part of whoever is responsible, whether
it be the Central Government, whether
it be the State Government; T think it
should never have been denied to them,

and, to that extent, Mr, Pramod Maha-
jan is right.

i)
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Atter taiking to them—Madam, sce
how peopre tried to politicise the issue
—ihey said, “A hundred thousand rupe-
es have been given to each of tne victi-
ms by way of compensation.” I said,
“That is not enough, Every famiiy of
tbhe 123 or 124 people dead s suucring.
You must find oug what their needs are.
This is no¢ like au earthquake thag you
buyid the house or things like that and
some uniform measures are possible.™
I said, * In cach family there is going
to be a different problem, Let us have
a fund, Create it. And with the help
of the fund ¢ry to do whatever is possi-
ble. You cannot bring back ghe dead
again, Irreparable damage has been
done. But the minumum we can do is to
go and wmeet the families and see how
we can wipe oug their tears.” I said,
“Let ug start with the Fund, Let the
Commissioner start with the fund” I
persuaded the Vidarbha Cricket Associa-
tion to give five lakhg of rupees. [ reg-
uesteq the Cricker Control Board (o give
five lakhs or ten lakhs, I announce: that
would be given. Madam, I regtet, some
BJP leader said that thjs was politically
moiivated. It is most unfortunate, I
never spoke a word of politics At uny
rate Madam, two things I like you to
clariiy. One ig the absence of Shri Sha-
rad Pawar from the town and hig not
goiily {0 the hospital. I thoughg it was
an unforgiveable sin on the part of the
Chief Minister not to have visited the
patients in the hospital. I went to him.
Then I talked to him and I knew he
was a very visibly upset Sharad Pawar.
I asked, “Why didn’t you go? He said,
“The police people told me that if l
went (o the hospital, perhaps, there
would be  another cane charge and it
wouly create a very difficult situation,”
and, therefore, he was strongly advised
flor to go there: 1 can understand the
problem. Whether, after ¢hat, his gOing
there or his not going there was rlghf_
(Interrupttons) :

SHRI PPAKASH YASHWANT AM-
BEDKAR: Mr, Salve, will you yield for
a minuge? ... - .. e

THE DEPUTY CHAIRMAN: Let him
finish. (Interruption)...Let him finish
(Interruptions)
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SHRI PRAKASH YASHWANT AM-
BEDKAR: Salve Ji, I wag there on the
day when the lathi-charge  took place.
'.I’here were not more than 2,000 people
in the hospital,

SHRI N. K. P, SALVE: Yes, there
were moOre than 2,000 people. I could
see their visible hostility when I went
and naturally so. If anyone from my fa-
mjly had been stampeded like that and
I wag stunding out, I would have felt
like killing the Chief Minister and  the
Union Minister of Fower., Dy under-
stand the extremely disturbed. . . (Inter-
ruptions). . .

SHRI PRAKASH YASHWANT AM-
BEDKAEF. I wag there the whole night.

SHRI N. K. P. SALVE : You are a
rreat humanitarian, You are the grand-
son of a great man. T concede, but please
cit down. (Interruptions)... T am finish-
ing., This ig what he explained to me
and secing that T was myself subjected
to this, I took some fruits, I took some
fruits, Madam. T took some oranges and
come apples and the Dean said, “Sir,
there is little difficulty.” I agked, “What
is the difficu'ty” He said—he mentioned
the name—"“A politician who came here
said, “Why are you allowing voluntary
Organisations to give anything to
them?” 1 said, “Damn it, Teli him the
Union Power Minister has given these
froits. T am not going to mix up any-
thing with the oranges or anples.” Out of
my genuine sympathy I took them, T
would have taken it for anyone else. The
atmosphere was very surcharged. Tt was
very belligerent and hostile. That is the
rea;ifv_ As a result of rhat, whether the
indement of the Chief Minister in not
20ing was cotrect or was not correct. |
fhink, T chould leavzs it to the ijudicial
commission.

Only one more peint, Madam, it ap-
nears to he a more sensible suggestion to
say thar the Tribal Welfare Minister
shouly have pone, the Chief Minister
should have come and they should have
tolked to the crowd, they should have
talked to the mob. If they had gone and
talked, rerhaps. the stampede would not
have taken place. These are excellent
ideac and cxcellent svggestions. ~ T am
2fraid that these are suggestions from

[7 DEC,

1994] -  Modeo 418

the hindsight suggestions from the hind-
sight. Whether the Minister was busy
in the Assembly Or not, as Mr. Pramod
has said, is not the issue. The issue is:
Is there any guarantee that the crowd,
which was irate... (Interruptions). ..

SHRI PRAMOD MAHAJAN . Salve
Ji, that was the reason given by Mr.
Suresh Kalmadi. You are giving diffe-
rent reason, He said that Madhukar
Fichad did not go (o the mob because
he was busy in the ASsembly That w.s
his argument. ’

SHRI N. K. P. SALVE: | was told
that he was busy in a debate. But I gaid
that if jt was otherwise. i, was his duty
to have gone there. He should have
taken ten minutes or twengy minutes off
and gone thers. But the more crucial -
question—and I put it to anyone who
looks a1 it not from political strains, not
through political spectacles, but as a
human tragedy, as a human matter—is
whether or not a person is justified in
finding out more expedient, politically
more expedient, administratively more
expedient and more expedient otherwise
from the point of view of the manage-
ment of the crowd not to go and face
the crowd irate rather Lhan go and face
hostility,

Madam, this {5 an

accident
simpliciter. Thete is no doubt
ahout it. It was not the

police firing, it was not the police lathi-
charge. Tt was the total mismanagement
of the entire morcha, as such that had
com> out. Nonetheless the tragedy is a
tragedy of great dimensjons for which a
probe has been ordered and should any-
one be found guilty, he should not be
spared. Thar is whot T am submitting,
Madam.

THe DEPUTY (CHAIRMAN : Now,
we have taken mote time on this issue.
I have got some more mnames. I,
don’t know whether the House agrees to
it or not. After the lunch hour, when
w-~ again aseemble, should we take up
the cther jssue i.e. ATR on the JPC or
should we continue with this issue?

SHRI GURUDAS DAS GUPTA: Ma-
dam, T sugeest. let us continue with this
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issue, Madam, in the past on a number
of occasions we have skipped our lunch
hour to discuss important issues.

THE DEPUTY CHAIRMAN : Mr.
Gupta, I am not asking whether we
should skip the lunch hour or not, I did
not agk whethker the lunch hour should be
suspended, 1 wanted o know from the
House whethey we should take up the
ATR issue after lunch or we should con-
tinue with this 1ssue. If the House says,
“ATR”, then it is fine.

SHRI GURUDAS DAS GUPTA:
Madam, the ATR jssue was discussed
earlier. Madam, the Chairman categOri-
cally stated in the morning that it was
the first motjon. But, because it s a
human tragedy we agreed to discus; it
first. If we decide to have lunch hour we
must discuss iL because it is a very im-
portant issue involving the inferest of the
nation as a whole,

SHRI V. NARAYANASAMY : There
are many issues...(Interruptions)

THE DEPUTY CHAIRMAN : 1 again
repeay for the informarion of the Mem-
bers that we have the ATR issue which
we have to discuss, Then we have the
espionage in TSRO and the killing of an
IAS officer in Muzaffarpur, Bihar and
there is one jssue regarding one moving
train without a driver,

SHR1 GURUDAS DAS GUPTA : Ma-
dam, it was decided in the Chajrman's
Chamber that the ATR issue would be
the second item. ({Interruptions).

THE DEPUTY CHAIRMAN: I am
saying the same thing,

SHRI DINESHBHAI TRIVEDI: Ma-
dam, my name is (here.

THE DEPUTY CHAIRMAN : I have
got your name. 1 will just annoufite the
names which are with me. I want to
know one thing. What would you like to
do when we resume afer the lunch
break ? (Interruptions) .
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SHRI VAYALAR RAV] (Kerala): Ma-
dam, please fix some time for this debate
and then call the Members, After that
the ATR issue can be taken up.

PRI

DR. BIFLAB DASGUPTA: Madam,
after lunch we should straightaway start
with the ATR issue. We had very good
dizcussion on Nagpur and all the issues
kave been exhausted. People from both
sides of the Housg have spoken, Mow,
‘we ghould take up tha ATR issue. (Inter-
ruptions),

ol 7 T® a@a (ITT WRW)
A=W, @9 & 15 TT TOQ &) @fd
(=azais)

THE DFPUTY CHAIRMAN: There
are some names with me. Those Mem-
bers are Mr. Jagmohan, Mr, Jagesh
Desaj, Mr. Gavtam, Mr, Janeshwar
Mishra and Mr. Ajit Jogi. Will they
agree?

SHRI AJIT P, K. JOGI (Madhya
Pradesh): Madam, we would like you to
take up this issue after lunch and then
we can take up the ATR jssue,

THE DEPUTY CHAIEMAN: Okay.
The House is adjourned for lunch for one
hour,

The House then adjourned
for lunch at fifty minutes past
one of the clock.

et

The House re-assembled after lunch at
fifty-two minutes past two of the clock.

The Deputy Chairman in the Chair,

THE DEPUTY CHAIRMAN : Now
we will have the second issue which was
permitted by the Chairman and that is
the ATR on the JPC Report ...(Inter-
ruptjons)

SHRI DINESHBHAI TRIVEDI (Guja-
rat). Before that, can you kindly give mc
a good reason as to why you hava elimi-
nated my name?

THE DEPUTY CHAIRMAN: I have
noy eliminated any name... (Interrup-
tions) o
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SHRI DINESHBHAI  TRIVEDI : I
mus; say with absolute regret thar my
experience in this House has been that
until ang unless I talked like a militant,
I have never becep ailowed. It is
an unfortunate statement. Whenever
I had wanted to speak, 1 have
made a tamasha and it is only then that
you have allowed me. I absolutely reg-
ret it with a 10t of sorrow. My name
is there. I have been waiting for two
hours, T did not even have my lunch.

THE DEPUTY CHAIRMAN . Mr.
Trivedj, I think you were present in the
House before lunch, I run this House
with the consent of the Members. At
that time, the Members said that they
did nog want to have further discugsion
on the Nagpur issue and that they want-
ed (o take up the discussion on the
ATR, You may direct your militancy
towards your colleagues not towards the
Chaiy pecause T did not do it on my own
desire or purpose Or any malice against
you or anybody. You are no¢ the only
person whose name has been eliminated.
There are other names also. Mr. Gaulam
was very keen to speak. Mr. Jagmohan
also wanted to say something; he speaks
for half a mjnute only. Mr. Jagesh
Dosaj who comes from Maharsshira and
also Mr. Janeshwar  Mishra wanted to
speak. Mr. Ajit Jogi also wanted (o
speak. .. (Interruptions)

SHRI DINESHBHAI TRIVEDI : [
have a righ{ to speak. But whenever T
ask, you say, “I am calling, I am calling”,
but T am never called. 1 was the first
one (o press the button. 1 also came to
you and you were kind enough to say
that my name had been noted down.

THE DEPUTY CHAIRMAN: T am
soriy for you and for the rest of the
Members (oo. Buj; the House, the Mem-
bers’ opinjon, js supreme even abOve the
Chair. Tf the House had agreed to dis-
cuss the ATR before 1 adjourneq for
lunch, 1 abjde by that. I understand
your anguish. But T wang to remind you
of one thing. It is nobody’s right to say
that the whole House will speak on one
subject. And whe, somebody was dis-
cussing, ag that time, half the House
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was asking me why 1 was continuing the
discussion on Nagpur. I have to stop
somewhere, This is within my right. I
have all sympathjes... (Interruptions)

SHRI DINESHBHAI TRIVEDI. Iy it
the monopoly of a few people only who
can always speak gn all the subjects.

THE DEPUTY CHAIRMAN : You
know Mr. Trivedi, it is not a privilege
that all the Members can speak on all the
Members can speak on all the subjects.

SHRI DINESHBHAI TRIVEDI. Defi-
njtely. You see the record. I; is a mat-
ter of fact. Everybody can speak. May
be there are some senior Members, I
have no objection if they gpeak. But
kindly look at us also at times.

THE DEFUTY CHAIRMAN : I think
many people from the back benches also
spoke.

SHRI DINESHBHAI TRIVEDI : Ma-
dam, if we can have a rule, if we can
have a precedent that one Member from
the front benches and one Member {rom
the back benches should be allowed alter-
nately, T think a lo¢ of problems can be
solved. Can we kindly have in future
such 4 rule? You allow people who are
in the frout benches. Maybe they are
there for the last fifteen years. But they
are always speaking, Can we, for hea-
ven’s sake, get a chance without shouting
like this which I don’t like?

THE DEPUTY CHAJRMAN: T agree
with you. You should raise this matter in
the Cusiness Advigory Committee or be-
fore some appropriate Committee. 1 am
sure Mr. Chairman and every One cofl-
cerned will take note of your point and
some rule may be adopted, some proce-
dure may bhe adopted. But now, can 1 g0
ahead?

s wa fxa am (99T W_W) ¢
gury Are we S, AeEY A
sy |

Fuqeralr aaraR 21 ()
Mr. Trivedi, I tell you one thing., 1
have my full sympathies with you.

SHRI JAGESH DESAI ; Madam,
what about Nagpur?
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THE DEPUTY CHAIRMAN : One se-
cond. No interruption please, The thing
is that T have a list of four names be-
fore me and I am going to abide com-
pletely by this list. If anybody wants to
speak and gives me his name, it is im-
possible for me to call such people. So,
Mr. Sikander Bakht, please speak

RE-ACTION TAKEN REPORT ON JPC
REPORT ON IRREGULARITIES IN
SECURITIES AND BANKING TRAN-

SACTIONS
famr & Aav (st Fiwez o2w) ¢
a3 wifgar, 17 #w I I B19&
A WdR wEd 37w w@eEe gl
a1 | Jy TeAe A7 ag fgEar &
qU AT wEr wigaT, dfwy fow
§3 ®eArT WIEAl g, TEIA T 2xw
faqid & faafesr & wg %=1 9 fa,
“The Government will come before
the House as early as possible with a re-
vised and modified JPC report.”
¥ A\ 17 HUEG, 1994 Wi
gRr 91 WiT N A ¥ faowwt
ST § w(E B § Gg ST wv
55 Wiewrge fogd g g AW
¥ oggae @1 9% g A ag
R &, IN AIEFES RaOE ar
vaargsi ﬂq*ré v fesrm @ F%
& 1 ugwa I@mw o A are
FqE. fage & & S feR
F-3F §iw [ AL ifes Tt
& wdEr 91 A ¥ Fae
gafaag foaid o ) S.qrEn I iWE
I T T ar A & Suad 50 mondy
Hegg wfer wrdt & 9 4 ar SAE
fsm wdist wx qgdt 9w adT g
Ae @ AWt Aifed @i ) agT Ad
¥ OF weS G-I R
g war § foogw a'wrlﬂﬁlsr“ ardts
& Anifrge v @ § g wW T oW
geeefen AT %r’rfsrqa AT W E,
The J.P.C. report {5 not negotiable.
FA o fm amds 6T e
THI R | TEITFT T GUEAE T
Tifgd | sdEdt WHIWE av Fy
W TN gwr 0 & omreaT g fa
g AT TwT FEIRTA WA W §
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RAE. F fard fag aie 9z
ugs T g, oA fod q fo
At w1 ar faw fafesdise 1 oar
fsa fafseeg =1 ar fso agwat &,
fsa mwwd &1, fov a6t &1 foen-
arT TJUAT g WL IF LIS

wifas g wxr @, wwew e @
sHF sg  watde ¥ fod ag

gfes & f 58 I° ¢ wAA T |
g &t o @ ¥ a7 3, IREr qur
g 1 wrfqurs 31 Ay fasaw agr g,
W', yTe-dgnE faw R @ oo
sarge arfGarde<y FEr T (gH) .

F7 F1g ar-warfay ava #0 & @ Far
s ?
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< 1[ ] Transliteration in Arabic script.



